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18,2003 Let the applicant furnishs a

mb

copy of the petition to the Sr. C.G.S.
G. in course of the day. Put up on
7.8,2003 for admission.

Vice=Chairman

7.8.2003 Mr. A, Deb Roy, learned Sr. G.G.

~mb

14.8.2003

S.C. for the respondents stated that

he is yet to receive a copy of the
application, List again on 14.8,2003

[ &

for admission,

. Nb@;gr Vice~Chairman

Present: The Hon'ble Mr.Justice D.N.
Chowdhury, Vice-Chairman.

The applicant is an officer of
the 1Indian Police Service and was
allocated- to the Joint Cadre of Manipur
and Tripura. The sole grievance of the
appliéant is>as regards to his posting.

The applicant though belongs to

, the respondents, instead of
Indian Police Service,/allowing h%ﬂhﬁp

hold the Cadre post, according t@ﬁh;ﬁ,
he is *attached to the Police ﬁegd
Quarter (PHQ) without any post. An
objection to that extent was raised
from the Office of the Senior Deputy
Accountant General (A&E), Manipur,
Imphal in disbursing the pay  and:
allowances of the officer. The
Sr.Accounts Officer by his
communication dated 13.3.2003 addressed
to the Commissioner (DP), Government of
Manipur, Imphal informed that the pay
and allowances was provisionally
authorised for a period up to January,
2003. Mr.M.G.Singh, learned counsel
appearing for the applicant contended
that the applicant is yet to get his

salary. An officer of the Indian Police

Contd.
®ntd./ /s_
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Contd.

.

14.8.2003 Service is entitled for the safeguards

provided by All India Service Act,
1951 (61 of 1951) read with rules made
therein, more particularly, in view of
the safeguard given by the Indian
Police Service (Cadre) Rules, 1954,
read with Indian Police Service
(fixation of cadre strength) .
Regulation, 1955. No officer of the
I.P.S. shall be appointed to a post
other than a post specified in the
Schedule or in other words to a non
cadre post unless a declaration is
made that such (non cadre) post is
"equivalent in status and
responsibility" to a cadre post. The
rule is made to ensure that a member
of the I.P.S. is not pushed off tc a
non cadre post that is inferior in
status and responsibility. That apart,
a serving officer is entitled for his
salary unless the same is witheld
under the law. No such impediment is
discernible for not paying salary to
the applicant.

Heard Mr.M.G.Singh, learned
counsel for the applicant and also
Mr.A.Deb Roy, learned Sr.C.G.S.C. for
the respondents.

Basically this is a matter
between the applicant and the State of
Manipur. Notice was issued to the
State of Manipur, but no reply is
forthcoming. Instead of keeping the
matter alive I am of the opinion that
ends of justice will be met if a
direction is issued to the responsents
to consider the grievances of the
applicant indicated in his
representation dated 16.4.2003
(Annexure-A/7 to the O.A.) and pass
appropriate ordip‘as per 1aw‘keeping
in mind the statutory provisions as
indicated,in the order. The applicant

may also submit a fresh representation
R

Contd.
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- some statutory bar.

within two weeks from the date of
receipt of the order. The respondents

are directed to take appropriate
measure and pass a reasoned therein
within one month from the date of
receipt of this order. Needless to
state that the authority shall take all
the necessary steps for paying reqular

salary to the applicant unless there. is

The application  thus ~ stands
disposed of at the admission stage
itself. There shall, however, be no

Vicé—Chairman

order as to costs.
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Original Application No. IQ)] of 2003

IN THE MATTER OF :

Sri M. Shantikumar Singh, IPS, aged about 52
, vears, S/o late M. Gojendro Singh,” resident of
| " Uripok Gopalajee Leirak, P.Q. Imphal, District

: imphal West, Manipur, At present attached to the
Police Head Quarter.

....... Applicant
VS,

The 3State of WManipur, Represented by the
: Commissioner/Secretary (DF), Govermment of
; | Manipur, Imphal. ictnd omg 5

i’ i Respondent.(9)
INDE X
SL.NO.  DATE(S) DOCUMENT(S) PAGE NO.
1. Original Application with verification. | gyt
| 2. Annexure A/ _
| A true copy of the impugned transfer and | 1.2
| posting order dt. 16.5.2002,
3. Annexure AfZ
E A true copy of the impugned letter dt. 2.5 2003. 13
\ 4. Annexure A/3 .
| A true copy of the aforesaid Notification dt, 25.2.2000. 14

] 5. Annexure A/4
A true copy of the aforesaid notification dt. 20.4.1§998, 15617

| bt fonn

S
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6. Annexure A5 - §

The list of the officers belonging to Indian Police Service
as well as the Manipur Police Service (the State Police 1%
Service) who hold the said 37 cadre posts.
7. Annexure A/G
A true copy of the aforesaid letter dt. 13.3.2002, 19
8. Annexure A/7

A true copy of the aforesaid representation submitted

X0

by the applicant to the State Government.
9. Annexure A/8
A true copy of the aforesaid forwarding letter dt. 28.4.2003. 21

q " B { " - .| '
GOOEMRABRVRAPEA AXKNS
> ASKEDUIRIT MR

Dated #1/52/05 . Signature of the counsel
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. IN THE CENTRAL ADM}P—@TR&TNEJTRIBUNAL 3
GUWAHATI BENCH

Original Application No. of 2003

IN THE MATTTER OF :

Sri M. Shantikumar Singh, IPS, aged about
52 years, S/o late M. Gojendro Singh,
Resident of Uripok Gopalajee Leirak, P.O.
imphal, District Imphal West, Manipur, At
present attached to the Police Head
Quarter.
....... Applicant
- VERSUS -

\. The State of Manipur, Represented by the
Commissioner/Secretary (DP), Government |
of Manipur, Imphal.

,2':; i The Un u'@};__,_@{ Q»_né&ar " Respondent<

*prevenld by [ Seex I | .
i Minssbsy 0f Tewsonad Prtllee  Core 1o voinas
DETAIL OF APPLICATION : ¢ Pewntow Dept 8 P LT, Nevin Bluck N/o-|

1. Particulars of the order against which the application Is

r 4

made:

The present application has been filed against the order no.
3/3/84-POL/DP(PT). dt. 16.5.2002 passed by the Depariment of

Personnel & Administrative Reforms, signed by the Under Secretary

Wit

i
!

x
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(DP). Government of Manipur by orders and in the name of the
Governor by which the applicant has been transferred from the post
of the Commandant of the 7" Manipur Rifles and attached to the

Police Head Quarter (PHQ) read with the official letter No. 4/52/76-

IPS7DP, dt. 2.5.2003 issued by the Under Secretary, Department of

Personnel & Administrative Reforms.

A: true copy of the aforesaid
impugned transfer and posting order -
dt. 16.5.2002 is annexed herewith as

| Annexure A/,
|
o AND

| A true copy of the aforesaid

b impugned letter dt. 25.2003 is

Co .
| | annexed herewith as Annexure A/2,

2. Jurisdiction of the Tribunal:
The applicant declares that the subject matter of the order
against which the applicant wants redressal is within the jurisdiction

of the Tribunal.

3. Limitation:
The applicant states that there is a delay of ¢ daysin

filing this application for which a separate application has been filed

for condonation of the delay.




4. Facts of the case:

41 That the applicant was appointed to the Indian Police Service
on promotion under the Indian Police Service {(Appointment by
._Promotion) Regulaﬁons, 1955 vide Notification No. 14011/14/98-
IPS, di. 24.2.2000 and the petitiéner was allocated the Joint Cadre
of Manipur Tripura. The applicant has been allotted seniority in !PS
Cadre of the year 1991,

A true copy of the aforesaid

Notification dt. 25.2.2000 is annexad

herewith as Annexure A/3.

4.2 That by virtue of being appointed to the Indian Police, the

~ petitioner is entitied to be posted in any of the IPS cadre posts.

43 As per Rule 3 of the Indian Police Service (Cadre) Rules,
1954 hereinafter referred to as the IPS Cadre Rules, there shall be
constituted for each State or group of States an indian Police

Service cadre. .
. i

In respect of Manipur and Tripura States, there is a joint cadre

known as the Manipur Tripura Joint Cadre.

As per Rule 4 of the aforesaid IPS Cadre Rules, the strength
and composition of the cadres Qénstituted under Rule 3 shall be
determined by reguiaﬁaﬁ made by the Central Government in

consultation with the State Government.
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Rule 8 of the IPS Cadre Rules provides that cadre and ex-

cadre posts are to be filled by cadre officers.

4.4 There are 37 (thirty seven) cadre posts of the indian Police
Service assigned to Manipur sector vide Notification no. 11052/6/37-

AIS(I-AMT), dt. 20.4.1898.

Out of the aforesaid 37 (thirty seven) posts, 12 (iwelve) cadre
posts are filed by non-IPS cadre officers belonging to Manipur
Police Service.

A true copy of the aforesaid

notification dt. 20.4.1998 is annexed

herewith as Annexure A/4.

AND
The list of the officers belonging to

indian Police Service as well as the
Manipur Police Service (the Staté
Police Service) who hold the said 37
cadre posts is enclosed as Annexure

A,

45 That before the impugned transfer order dt. 16.5.2002 in
Annexure A/ was issued, the applicant was holding the IPS cadre
post, viz., C.O. 7" Manipur Rifles located at Khabeisoi as can be

seen from the impugned transfer and posting order.

i) \
I .
A/
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46 That the applicant after being posted and attached to the
Police Head Quarter was expecting‘ that he would be allotted a

specific IPS cadre post within a reasonable time.

4.7 That unfortunately, no specific IPS cadre post was aflotted to
the applicant, because of which the office of the Senior Deputy
Accountant General (A& F), Manipur raised an objection to the
Commissioner (DP) vide his letter no. AIS/PS/ME/2003/, di.

13.3.2003 a copy of which was endorsed to the applicant. \

The said letter from the office of the Sr. Deputy Accountant
General states that the applicant after handing over charge. of the
co. 7 MR assumed self charge on 20.5.2002 as attached to the
PHQ !mlpha! and since then the applicant has 'been attached to the
PHQ without post. Accordingly, the office of the Sr. Dy. Accountant
General sought clarification from .the State Government as to how
the pay and allowances of the applicant is to be regularized with the
information that the appﬁcant had been authorized pay allowances
provisionally for a period up to January, 2003, |

A true copy of the aforesaid letter dt.
13.3.2002 is annexed herewith as

Annexure A/6.

4.8 That because of the aforesaid objection raised by the office of
the Senior Deputy Accouniant General (A& E), and also foreseeing

the difficulties which lay ahead, the applicant also submitted a

\
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representation dt. 16.4.2003 addressed to the Respondent for giving
a regular posting in the IPS cadre post as the attachment to the
PHQ was not only causing financial hardships but also would

adversely affect the service conditions of the applicant.

The aforesaid application of the applicant was forwarded by
the Dy. |.G. of Police (HQ) on 28.4.2003 to the Principal Secretary

{Home), Government of Manipur.

A true copy of the aforesaid
representation submitted by
the applicant to the Slate
Government  is  annexed

herewith as Annexure A/7.

AND
A true copy of the aforesaid

forwarding letter dt. 28.4.2003
is annexed herewith as

Annexure A/8.

49 That however, the State Government rather than allotting a
IPS cadre post to the applicant merely wrote to the Senior Deputy
Accountant General (A& E) vide letter no. 4/52/76-IPS/DP, dt.
252003, stating that the applicant who is attached to the PHQ is
being adjusted against one of the unutilised IPS cadre post of the

SP/CO level which are manned by the MPS officers on in charge

M bty



7
basis and accordingly requested the Senior Deputy Accountant

General (A& E) to reteasé the pay slip to the applicant.

However, the applicant has not been accommodated till date

to any IPS cadre post.

410 That because of the aforesaid irregular order of posting of the

applicant contrary to rules, the applicant without any fault of his own
has been made to suffer. Accordingly, the present application has

been filed.
5. Grounds for relief with legal provisions:

51 The applicant is entitled to ‘::e'postefd in an IPS cadre post as
per provisions of Rule 8 of the IPS {Cadre} Rules, 1954 which

provides that cadre posts are to be filled by cadre officers.

However, the applicant is now attached to PHQ without any

post.

52 The posting of the afsiptica'nt and attachment to the PHQ
without post is contrary té the aforesaid provisions of the IPS
(Cadre) Rules, 1954 and Indian Police Service (Fixation of Cadre

Strength) Regulations, 1955.
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5.3 There is no provision under the IPS (Cadre0 Rules, 1954 for
allowing non cadre officers viz., the MPS officer t¢ hold the IPS

cadre posts when cadre officers are available.

6. Details of the remedies exhausted:

The applicant states that the applicant has availed of all the

remedies available to him under the relevant service rules,

The applicant had submitted a representation to the
Respondent No. 1 on 16.4.2003 which has not yet been favorably

considered by the authorities.

7.  Matters not previously filed or pending with any other
Court: |

The applicant declares that the applicant had not previously
filed any application, writ petition or suit regarding the matter in
respect of which this application has been made, befcre any court of
any other authority or ay Bench of the Tribunal nor such application,

writ petition or suit is pending before any of them.

8. Reliefs sought:
In view of the facts mentioned above the applicant prays for

the following reliefs;

(a) The impugned transfer and posting order no.

3/3/94-POL/DP(PT): dt. 16.5.2002 passed by



(b)

N.A.

TN
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the Department of Personnel & Administrative
Reforms, signed by the Under Secretary (DP),
Government of Manipur by orders and in the
name of the Governor by which the applicant.
has been transferred from the post of the
Commandant of the 7" Manipur Rifles and
aftached to the Police Head Quarter (PHQ) and
official letter No. 4/52/76-IPS/DP, dt. 2.5.2003
issued by the Under Secretary, Department of
Personnel & Administrative Reforms be

quashed as far as the petitioner is concerned;

A direction be issued to the Respondent to give
posting to the applicant to an IPS cadre post in
terms of the IPS (Cadre) Rules, 1954 read with

(Fixation of Cadre Strength) Regulations, 1855.

8. Interim order, if any prayed for:

The applicant prays that the representation dt. 16.4.2003

B addressed to the Respondent be disposed of immediately.

10.  Inthe event of application being sent by Registerad post :
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Particulars of Bank Draft/Postal Order filed in respect of the

application fee:

List of enclosures

Annexure Af1

A true copy of the impugned transfer and
posting order no. 3/3/24-POL/DP(PT) dt. 16.5.2003.

Annexure Af2
A true copy of the impugned letter No. 4/52/76-1PS/DP
dt. 2.5.2003.

Annexure Af3

A true copy of the aforesaid Notification No.
14011/14/99-IPS di. 25.2.2000,

Annexure A/4
A true copy of the aforesaid Notification no. 11052/5/97-
AIS(I)-B(MT), dt. 20.4.1998,

Annexure A5

The list of the officers belonging to Indian Police Service
as well as the Manipur Police Service (the State Police
Service) who hold the said 37 cadre posts.(IPS
INCUMBENCY STATEMENT AS ON 25.04.2003.).

Annexure A/6

x4
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6. Annexure A6

A true copy of the aforesaid letter No. AIS/PS/M.S/2003
dt. 13.3.2003.

7. Annexure A/7 |
A true copy of the aforesaid representation submitted
| by the applicant to the State Government dt. 16.4.2003.

8. Annexure A/8
A true copy of the aforesaid forwarding letter dt. No.
E/35/16(120)91-PHQ{AdmMN) dt. 28.4.2003.

b

Signature of the applicant

VERIFICATION
l, M. Shantikumar Singh, S/o late M. Gajendro Singh,

aged about 52 years, working as attached to Police Head Quarter,
Government of Manipur {without post) in the office the police Head
Quarter, resident of Uripok Gopalajee Leirak, P.O. Imphal, District
Imphal West, Manipur, do hereby verified that the contents of paras
1,2,3,41,42, 43,45, 46,47, 48,49 410, 6 and 7 are true to
my personnel knowledge and paras 4.4, 5.1, 5.2, 5.3, are believed to

be true on legal advice and | have not suppressed any material

| facts. &}\ MM/\/J

Date : Signature of the applicant

Place :
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GOVERNMEINT OF MANIPUR h

DEPARTMIINT OF PERSONNEL & ADMINISTRATIVE REFORMS - i
. (PERSONNEL DIVISION) :
AL~

QRDERS B THE GOYERNQR: MANPUR: S48
Implizs, the 16" May,2002.

NO.3/3/94-POL/DPEPT): ~ The Governor of Manipur is pleased to order Uie
transfer and posting of the following 1PS/MPS Officess as detailed below withi z‘y-\
o

|

nnmediate elYeet and until further order in public interest:-

SL.No. Naumg vf Ofligers ) New pluce of posting._
| Shet Y. Joykumar Singh IPS, - us 1GP L/_(')-l
1GP L/O-1

2, - Shwi T Thangthuam, iPS - as IGP L/O-11. ﬁ[
IGP (Adm). b
3. Shri R.Barul,IPS,IGP L/O-1 - as [GP(Adm). | \”‘J);
, ok / Shri M.Shantikumar Singh, - as Attached to PHG. *';%}
o 1PS, COT" MR - g
5. Shui Anund Prakash, 1S - a5 CO 3" IRB(13.MR) #
SP CC Pur. | }B
6. Shui T.Pachuau,1PS - as SP/NAB. e
SP/Senapati. : 4
1, Shri K.Radheshyam,MPS, - as V¢ SP/Churachandpur. A;,
I/¢ CO 3" IRB. , o
8. Shri Samir lme,IPS, - as SP/Senapati. !]H»
AddLSP/IE. 1} ‘
9. Shri M.Mani Singh,MPS, - as SP/Vigilance. ' ]ﬂ
SP CID(SB). . , 1‘151,_ ,
(0. Shri N.Kipgen,IPS,SP/NAB - as SP/CID(SB). o
L Shri S.lbocha Singh,MPS - as CO.7MR. : ".iﬁ ,
-' | CO.5" MR. ;;j,g ,
5 12 Shri Ashutosh Kumar Sinha,1PS- CO.5" MR.
SP/Vigilance. . : ‘ |
Officers at SEN.1,5,8 & 12 shall move finst after handing over . ”}
their charges to the next junior otficers with imincdiate efiect. 'r%
By orders & in the name of g

Governor, i

Sd/-

(Th.Dhavanjoy Singh),
Under Seeretary {OF), Govt. of Munipu,
GOVERNMENT OF MANIPUR
POLICE DEPARTMENT

Lmphal, the 16™ May, 2002, 4

t«:udst.No.Em/l3/2002-1>I»iQ(P'1‘)/ g u oy

Copy 0 - o ' ' dﬂf
l. All ADsGF, Manipur. il
2. Al 1sGP, Manipur. , ' ‘iluﬁ‘
3. All Dy.IsG of Police,Manipur. o -‘rﬁ{;‘i'
4. The Director, MPR.Manipur. Lo if|1%{;
5. All SsP/COs in Manipur. R i
6. The Principal, MPTS Pangei.
7., The AD FSL,Pangei.

S, Personal tile.

_% Persons concermned. . i
W 10. File. Q A ,i{??
e /N o "'v:“,(", 3
%" Y I6]ser g
For Director Generl of Police, | ‘Efl,‘
Manipur,fmp { ,;;fil}




© payaddp of shrd Meshantikumes singh,.ms accctdingly under ”»

~ 127

C 10 44/52 /76105 /P | E'
i GOVIRRMENT OF MANIPUR |- | it

| DEPARTHMENT OF PERSONNEL ADeEe . o
(PERSCNNEL DIVISIOR) ik 0

i

Imshiol,the 2nd 'Pi{._'ly, <003, Il

To | [
The Sr.Daputy Accountnt General(h&)z) :{
Manimr, Invphal. i i

.mbj x'cttq Attachment of M.dhanti.:w ax: singh,xps' '!1'

, o *to ”'H,.;,Imwhal PO S

sir, ' .k
I an dimcted to refer to your I.ott'.er Ko ALS /P&/M.s ‘r'
2003/463 dated 13/3/2003 on the subject indicated above i
. and to say thai: Shri M.shantikimer sa.ngh,zpsumsnattac

to PHs i being adfusted ajainst one of the unutilised IpS| :

.cer.'ire post of as?/g.o leval mnich ar;‘ \rii;;fﬁé& %; t:i?.; Offlcggté§!
on incharge ‘q.ai. | . o ':1

It is, thereforc,'re pested o kindly release the }g,

a.« dntimation to ¢ this Depastacat, 3 '
v : . ll::‘
Yours £ althe !;Ir
T 14 ehs 1.
| Undar secmtary D ,Govt.of.’ Mmim

Copy tote

le The mrector General of Police, nmipur. Imphal
20 uhti Iﬁodhmtim&r Singh ,IpPs attmh w PHJ.Mphal.

A
: .'x.
P
|
Y Hge »
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ANNEXURE:A3

NG. 1. 14011/14/98-1PS |
GOVERNMENT OF INDIA/BHARAT SARKAR
MINISTRY OF HOME AFFAIRS/ GRIH MANTRALAYA

NEW DELHI the £5% £2b 2000

NOTIFICATION

A In exercise of the powers conferred by sub rule (1) of r:.sfe g
of the Indian Police Service (Recruitment) Rules, 1954, read with sub-
reguiation (1} of reguiation @ of the Indian police Service (Appointment by -
promotion) Regulations, 1955, the president is pleased to appoint the
following members of Manipur police Service to the Indian Police Service
on probation, and {o allocate them to the joint cadre of Manipur-Tripura
under Sub-rule (1) of rule 5 of the appointments will {ake effect from the

date of issue of the notification.

-----

------------------------------

SL. NO. NAME OF THE OFFICER DATE OF BIRTH
§/Shti
- 1. M. Sushll Kumar Singh 01.03.1851
2. M. Shanti Kumar Singh | 01.09,1961

Sd- (P.S. PILLAD

UNDER SECRETARY TO THE GGVT. OF INDIA
CTEL. NO. 301 1358

NO. 1. 14011/14/99-1PS | DATED:

A copy each is forwarded o -
1. The Chief Secrelary, Govl. of Manipur (Atin. Shri Raghumani

Singh, Depuly Secretary (DP), Deparimeni of personnsi &
Administrative Reforms, (Personnel Division), Imphal.

The Chief Secretary, govi. of Tripura, Agartala.

The Accountant General, Manipur, imphal.

The Secreiary, UP.5.C. (Alin. Ms. Molly Tiwari, under
Secrefary}, Dholpur House, Shahjahan Road, New Delhl.

hfb)l"d

W 5. The DG & IGP, Govt. of Manipur, imphal.
W/ .

Sdi-

W ' (P.S. PILLAD ‘
- UNDER SECRETARY TO THE GOVT. OF INDIA
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PUBLISHED IN THE EXTRA ODINARY GAZETTE OF INDIA IN
PART-lII
SECTION3(1 YDATED 20.4.1908
NO. 11032/5/97-AIS(M) A(MT)
GOVERNMENT OF INDIA

MINISTRY OF PERSONNEL, PUBLIC GRIEVANCES & PENSIONS
(DEPARTMENT OF PERSONNEL & TRAINING)

. New Delhi, the 20.4.1988.
NOTIFICATION

G.S.R.No. 194 E in exercise of the powers conferred by
sub-section (1) of section 3 of the All India Service Act, 1951(61 of
1951) read with Sub-Rule (1) and (2) of Rule 4 of the Indian Police
Service {cadre) Rules, 1954, the Central Govemnment in consultation
with the Government of Manipur & Tripura hereby makes the
following regulations further to amend the Indian Folice Service
(fixation of cadre strength) Regulation, 1855, namely -

1. (i) These regualrtions shall be called the Indian Police
Sarvice (fixation of cadre strength) fourteenth Amendment Regulation,
19893,

(i)  They shall come info force on the dafe of thiy publication in the

official gazette.

2. in the schedule to the Indian Police Service (fixation of cadre
strength) Regulation, 1955 under the heading “Manlpur and
Tripura” for item number “senior post under the State Government”
and entries occurring there under the following shall be substituted

ﬁ WW namely -
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1. Senlor post under the State Governments
Posts under the government of Manipur.

DIRECTOR GENERAL & INSPECTOR GENERAL OF POLICE.
ADDITIONAL DIRECTOR GENERAL OF POLICE OPERATION
TECHNICAL REGULATION SERVICES.

ADDITIONAL DIRECTOR GENERAL OF POLICE LAW AND
ORDER.

INSPECTOR GENERAL OF POLICE LAW AND ORDER.
INSPECTOR GENERAL OF POLICE ADMINISTRATION AND
TRAINING.

INSPECTOR GENERAL OF POLICE INTELEGENCE.
INSPECTOR GENERAL OF POLICE MODERNISATION
COMMUNICATION/PLANNING.

DY. INSPECTOR GENERAL OF POLICE OPERATION AND
ARMS FORCE-L

DY. INSPECTOR GENERAL OF POLICE OPERATION AND
ARMS FORCE-IL.

DY. INSPECTOR GENERAL OF POLICE HEAD QUARTER/
TRAINING.

DY. INSPECTOR GENERAL OF POLICE RANGE-]

DY. INSPECTOR GENERAL OF POLICE RANGE-H

- DY.INSPECTOR GENERAL OF POLICE RANGE-HI

DY. INSPECTOR GENERAL OF POLICE WELFARE/
HUMAIN RIGHTS /SOCIAL JUSTICE
SR. SUPERITENDENT OF POLICE/ SUPERITENDENT OF POLICE

DISTRICT

SUPERITENDENT OF POLICE (CLD)
SUPERITENDENT OF POLICE (CRIME)
SUPERITENDENT OF POLICE (VIGILANCE)
SUPERITENDENT OF POLICE (BORDER AFFAIRS)

COMNDT. (MR)
PRINCIPLE (MPTC)

COMMANDANT (HOME GUARD)

ADDITIONAL SUPERINTENDENT OF POLICE
TOTAL

65
37
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Posts uhder the government of Tripura.

DIRECTOR GENERAL & INSPECTOR GENERAL QF POLICE.

ADDITIONAL DIRECTOR GENERAL OF POLICE
INSPECTOR GENERAL OF POLICE

INSPECTOR GENERAL OF POLICE LAW AND ORDER
DY. INSPECTOR GENERAL OF POLICE(AP).

DY. INSPECTOR GENERAL OF POLICE(HG).

DY. INSPECTOR GENERAL OF POLICE(C.1.D).

DY. INSPECTOR GENERAL OF POLICE(RANGE).

DY. COMMANDANT GENERAL{HOME GUARD)

DY. INSPECTOR GENERAL OF POLICE TRAINING.
SUPERITENDENT OF POLICE

SUPERITENDENT OF POLICE (SPL. BRANCH)
SUPERITENDENT OF POLICE (MOBILE TASK FORCE)
SUPERITENDENT OF POLICE (C.1.D)
SUPERITENDENT OF POLICE (VIGILANCE)
SUPERITENDENT OF POLICE (ENFORCEMENT)
SUPERITENDENT OF POLICE (PROCEDURE)
SUPERITENDENT OF POLICE (OPERATION)

COMMANDANT (HOME GUARD)
COMMANDANT (C.T.1)

PRINCIPAL (P.1.C))

ADDITIONAL SUPERITENDENT OF POLICE

(SPECIAL BRANCH)

ADDITIONAL SUPERITENDENT OF POLICE (RURAL}
ASSISTANT INSPECTOR GENERAL OF POLICE
(HEAD QUARTER)

ASSISTANT INSPECTOR GENERAL OF POLICE(OPERATION)

-

<o
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TOTAL

28
65

Sd-

(MADHUHITA D. MITRA)

DESK OFFICER
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IPS INCUMBENCY STATEMENT AS ON 25-04-2003 ;Eg
i (Sr. Scale & abtrove) o 'ilill~
Cadre Post Ex-Cadre Non-Cadre MPS Post Namc of Incumbent iy
L Post | Post kl‘%‘/’n
DGP -1 - * S. Btmalc,hand;a Singh IPS (T .
- MD/MPHC - 1 AK. Parasher, IPS(MT:74 ) 41'3]# ﬁ___;
ADGP(LO) -1 - - C. Peter Ngahanyui, IPS(M it ]
Redesig. ADGP/Trg/HRIHG P ¢
ADGP(Ops/Tech S)- 1 - - Y. Joykumar Singh lPS(MT:‘%)
Redesig . ADGP/OPS |
1 ' - D/Fire Ser. - 1 W.K. Lengen, IPS(MT: 76) ’l o
- PD/MDS__ - 1 M. K. Das, IPS(MT:77) g !
IGP (LO-) -1 - . A. Romenkumar Singh, [PS@AT: 3.1)__J
IGP(LO-II) -1 - | - - T. Thangthuam, IPS(MW__]_‘))M R
IGP(Admn.) -1 - - N. K. Mukhopadyay, IPS(MILf? i
IGP(Ops. & AP) - 1 ; - J._C.Dabas, IPS(MT:) B -
IGP(Crime)-1 . J B.Negi, IPS(MT81) B
- IG(Prisons) - 1 | R. Baral. IPS(MT:82) ) :
DIGP(Ops & AP)-I -1 - - | D. Mishra, IPS(MT:84) ~ § |
DIGP(Ops & AP)-Il - 1 - - | H..S. Sandhu ST &3y
DIGP(HQ) -1 - - Anand Prakash, IPS(MISE)) 1: o
DIGP(Range-I) -1 - - L. M. Khoute, IPS (MT:85) #
DIGP(Range-il}y -1 - - V. Zathang, IPS(MT:83) L
DIGP(Range-lll) - 1 - - | M. A Rahman, IPS(MT85) §
DIGP( WeER/SJ) - 1 - . P. M. Goud, IPS(MT:84) i‘* ;
Redesig. DIGPIRange v : Ao
Security Off-1 Santosh Macherla, IPS(MT:8# ) '
(SS/Home) Y| AU
_Sr. SP/imp.West - 1 - - | S. Dinokumar Singh, [PS(MTE87 .
SP/imphal East - 1 - - MPS (i P. Dhanakumar Singh. MES) =
SP/Thoubal - 1 - - Clay Khongsai, IPS{MT:96) Eo
SP/Bishnupur 1 - MPS ( S. Ibocha Singh, A%) o
SP/Senapali 1 - < - Samir Sadanand Iime, IPc (I\)W.:.‘Zjﬂ“}_ ‘
SP/Ukhrul -1 - “MPS_ (i S. Leirenjao Smgh 1 '
SP/Tamenglong - 1 - - MPS (‘A. Rajendro Singh, MPS,
SP/Chande! 1 - MPS ('S -Manaobi Singh. MFS) | |
SP/CCP 1 - MPS  (Kh. Chandramani ]k»i:.g.”:‘
MPS) o
SP/CID (spicinisB) - 1 M. Karnajit Singh, [PS(MT:98) :
1 SP/Crime (cipicsy -1 - - MPS (L. K. Haokip, MPS) #&" ,
SP/Vigilance -1 | MPS (M. Mani S:nq'_a__/ﬂ{::;)iﬁ
SP/Boarder Aff. -1 .- i . R.K. Radhesana Devi, IPS r/lﬂ’ 92
(SP/NAB) ! o
SP/Jail -1 S. Vaiphei, IPS(MT 90) :LM o
CO/1” Bn.M.R. -1 . P.Doungel, IPS(MT:87 ) i, ,
CO/2nd Bn.M.R. - 1 TR - MPS (L. C/mm!/al\/nwwYE;,‘S/‘I g,
MPS) E
CO/5th Ba.M.R. -1 - - MPS (/e K_Chaoba I okho, idts) ﬁg‘
COMGh Bn.M.R. -1 - - Anish Dayal Singh, IFS © = &
CO/TthBAM.R. -1 - - MPS (G. Bimalchandra Sm Tk
} - - | COnt-RB -1 | C. Doungel, IPS(MT:90) y {
C0/2" IRB - 1 - N. Kipgen, IPS(MT: sqa-m:-
CO/ 3rd IRB -1 - MPS (irc K. Radhashyam, Singh MERE):
1 Principal / MPTC . - - | M. Sush‘lkumarstngp_ip‘l,_‘g\, 61
CO/Home Guards - 1 - | - L. Kailun, IPS(MT:94) -, - " illy |
AddI.SP (1 posl) - 1 - : - Lhari Dorjee Lhatoo, IPSMITIRS) .
" b _ SPICMTW -1 | W. Meenakumar Smgln IPS(¥IT:39) -
Total =37 =1 ¥, =6 =2 | M. Shanlikumar Singh. IFSERT:31)
- ’ Altached ('PHQ L ,

No'e The above statement is not 1n order of >emonly

"
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. "OFFICE OF THE 4 ,,_,U
SENIOR DEPUTY ACCOUNTANT GENERAL ( ‘{ E)
MANIPUR, IMPHAL - 785001 . %‘ .
No.JAIS/PS/M.S./2003/ ;!f

' BENEXULE

To

The Commissioner (DP),
Government of Manipur, Imphal.
Subject:- Attachment Shri M. Shantikumar Singh, 1L.P.S.
To the PHQ Imphal.
Sir, -

I am to invite a reference to the Government of Manipur Order: No. i
3/3/94 - POL/DP(Pt) dated 16.5.2002 on the above subject and to state that Shri j
M. Shantikumar Singh LP.S. formerly C.O. 7% M.R. Khabeisoi was transferred
_ and attached to PHQ vide Govt. of Manipur Orvder No. stated above. g
" Accordingly Shri M. Shantikumar Singh handd over the charge of 7" MLR. o0
' 18.5.2002 and assume on seif on 20.5.2002 to PHQ Imphal and since then hest

N . o o e o o NP . '

attached to PHQ without the post.

e

TR

T
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i In this connection it may Kindly be clarified that how the Pay and|
. o Allowances of the officer beregularised.. ‘ ' - -

Further this office has already authorized Pay Adlowances l’m\‘isi(m:lll)’f‘:\
t&ffﬁt}?’-l'iﬁf M. Shantikumar Singh 1PS who is attached to PHQ for a period-up todl
Jan. 2003. : : q

=

=

i

BT e T

> " ' ' ‘ - Yours faithfully r
Sr.ACCOUNTS OFFICER,
No./AIS/PS/M.S./2003/ 4 b3
Copy t¢ yd j i
/_ Shri M. Shantikumar Singh, [PS attached to PHQ  -for //g/ég}_'/n;.j/i
{' ' . . ! "'v 0 ‘ |
WA
) : S ]g‘!
= o, B2 i
Sr. ARGO YN (A R ) -
N R afcss v agwrsr T S e
| goWo/Phone  : 0365,228526 (O) - - seator Aceepnsifsin PAUGOUNTS IMPHAL
<L . Ofco of the St.Dy.Accountant O:M‘I‘Aﬂr(’/\ N '_,'

Qﬁm, / & 0385:998525 - . . .
- Fax “03?3%8323 ‘ ’ Mam'ur,.lmphu
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To, ) ) .

The Secretary (D.P.),
Government of Manipur.
(Through proper channel)

Subject: Request for regular posting in IPS cadre posts .
Sir,

I have the honour to submit the following few lines for yoﬁr kind hnd |
sympathetic consideration.

Lo - e e G T e

That while working as Commandant, 7 M.R. Khabeisoi, 1 was transferred
and attached to Police Head Quarter, Manipur, vide Government of Manipur, 0rd;r
No. 3/3/94-Pol/DP (Dt. 16.5.2002. Accordingly I handed over the charge of CO7
M R on 18.5.2002. 2002 and assumed charge as attached to PHQ on 2 0/5/2002.

Now, the Office of the Sr. Deputy Accountant General (A&E) vide its letter’,
No.ASI/PS/M.S/2003 DT.13/3/2003 (copy enclosed). has refused to issue a Pay
Slip on the ground that 1 am “ ATTACHED T )ST”. This
anomaly, in addition to causing financial hardship to me, is going to jeopardize iny
future service condition due to the embedded irregularities. . ¢

I, therefore, request you kindly to provide me a regular posting in my own
cadre-posts. : '

Encl: As above. .
Yours faithfully, \ ‘
Dated 16/4/03 | . o
~ (M.Shantikumar Singh, IPS) ‘,
Attached to PHQ, Imphal. | '
Copy to: Director General of Police, Manipur, [a:,
For kind and necessary action. - o fi
. . S
(M Shantikumar Singh, IPS) ‘%{‘
) Attached to PHQ, Imphal .. Qxi
} ' i
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NOoﬁ/35/16(120)91~9HQ(Admn) Sk
YV MM NT OF MANTPUR -k
ESLTCR DNEaRTEAT .

Trphel ', the 23th ppril, 2003
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Subject:Forwarding of representation y
recnived from Shri M. Shaatikumar ' I
¢iagh, TPS. :

f
1

o
wal,

1adly find 2ncinsed rapreseuntatisn At.19/4/2003 it
in nriq1inagl a3ddrsisd 9 the Secr:t afY(LP), Gove rume it oL@
v ininur, 7mnhaJ ceceived from 3hr! M. Shanticumar Singh, {
TE3I W attasned vy pPHAY), Twwhal which ié s21£ eXpianatb}y

a1 taking necassary acti n. f

tovrs falthfully, - '

“ncln: A3 abdve. . _ '
T A

"(-An=né Prakasih } -i“

Dy. T.5. of Police (HQ), ?

for Director Genmral o€ police, i

Manipar, Tmphal . B

~ | 253 L
mndst.n & /35/16 (12'.‘)‘91_-?%‘10(.?;:3%’1)( mnnal ,the 28th April .2 03.

Copy to

L Do rt
v/ggri M. Shantikumar 3ingh, IPS, '!jﬁ;
mw attached to OHU, Taphal. i

b
24
(AMand Prakash) Ll
Dy. TS0f Police (HQ), »f‘?{}}
tor Mlrectyr S:neral >f Policeo' "'
: Manlpur, Tmphale o il

o
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